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Act are clubbed in one category, which includes foundations, voluntary organisations,
hospitals, private schools, umiversities, etc. So, no differentiation 1s done either at

the time of registration or while implementing the FCRA.

Recently, at one go, more than 4,000 registrations were cancelled without citing

reasons to organisations or even indicated the same on the website of department.

In 2005, the Government of India drafted the National Policy of Voluntary Sector
to promote genuwne voluntary development organisations and streamlining their

relationship with various departments of the Government of India.

Similarly, there is need to create a separate Ministry for voluntary sector and
national law for registration not only to regulate the sector in professional way but
also to strengthen genuine organisations working on many social and development

1ssues.

Realizing these concerns, 1 urge upon the Government to have a regular dialogue
with voluntary development sector and urgently address those issues mentioned above,

particularly with those genuine organisations affected by the FCRA cancellation.

Demand to set up a Helicopter manufacturing unit in Bidar District of
Karnataka
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Demand to take steps to improve the condition of quarters of Central

Government Employees in Delhi
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